
 Central  Exclae  and  -  Tax  Act,  1944.
 otc.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  DALBIR
 SINGH):  Siz,  on  behalf  of  Shri  Rameshwar
 Thalur,  |  -  to  lay  on  the  Tabie:

 (1)  Acopy  each  of  Notifications from
 No.  G.S.R.  19(E) to  G.S.R.  25  (E)
 (Hindi  and  Engiieh  versions) pub-
 fished  in  Gazette  of  India  dated  the
 3rd  January,  -  together  with  an
 explanatory  memorandum  regard-
 ing  exemption to  spares  and  con-

 Act,  1962.  [Placed  in  Library.  Seo
 No.  LT  1546/92].

 (2)  Acopyofthe  Notification  No.G.S.R.
 7  (E)  published  in  Gazette  of

 India  dated  the  11th  December,

 not  be  required  to  be  paid  during
 the  period  from  the  20th  March,
 -  the  17th  May,  1990,  under
 sub-section (2)  of  section  38  of  the
 CentralExcises and  Sak  Act,  1944.
 [Ptaced  in  Library.  See  No.  LT
 1547/92]

 श)  A  copy  of  the  Delhi  Sales  Tax
 (Second  Amendment)  Rules,  1991
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 (Hindi  and  English  versions) pub-
 lished  in  Notification NO.  नि.  4  (22y
 -  (G)  in  Gazette  of  india  dated
 the  19th  November,  1991  under
 section  72  of  the  Dethi  Sales  Tax
 Act,  1975.  [Placed  in  Library.See
 No.  LT  1548/92]

 Notifications under  Companies  Act,
 -

 -
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY OF  PARLIAMENTARY  AFFAIRS
 AND  MINISTER  OF  STATE  IN  THE  MINIS-
 TRY  OF  LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  (SHRI  RANGARAJAN

 1991  published  in  Notification
 No.  G.S.R.  614(E)  in  Gazette

 ‘of  india  dated  the  3rd  00009:
 1991.

 (i)  '
 The  Companies  (Acceptance

 ह  of  Deposits)  Amendment
 Rules,  1992  published in  Noti-
 fication  No.  G.S.R.  39  (E)  in
 Gazette of  India  dated  in  10th
 January,  1992.

 (2)  Acopy  of  the  Notification No.  5.0.
 666(E)  (Hindi  and  English  versions)
 published in  Gazette  of  india  dated
 the  3rd  October,  1991  making  cer-
 tain  amendments in  the  Schedule  ।
 of  the  Companies  Act,  1956  with
 effect  trom  the  1st  November, 1991
 under  sub-section  (3)  of  section
 641  of  the  Companies  Act  1956.
 [Placed in  Library.  See  No.  LT
 1549/92)


